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(b) ir not, the re",ons therefor '? 

THE DEPUTY MINISTER IN [HE 
MINISTRY OF LAW AND IN THE 
nEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM): (a) No, 
Sir. 

(b) The Government do not co,,,ider it 
nece£sary to have any such measure for the 
present. 

E\1Pl.OYMfNT 01' WORKERS IN BIlARAf 
HEAVY PLATES AND VESSEL~, LTD. 

'4974, SHRI V. NARASIMHA RAO: 
SHRI MANGALATHUMADAM: 

Will the Minister or STEEL AND HEA VY 
ENGINEERING be pleased to state: 

(a) whether it is a ract that the Bharat 
Heavy Plalrs and Vessels Plant manage-
ment is recruiting skilled and unskilled 
workers beyond th Statr Rules; 

(b) if so. the action taken by hi, Minis-
try regarding employment in that plant; 
and 

(c) the number or skilled and unskilled 
workers category-wise. recruited and the 
workers to he recruited ',) 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL ANn HEAVY 
LNGINEERING (SHRI K. C. PANT): 
(a) No Sir. There is nothing in I he rec-
ruitment policy or practice followed by the 
Management or the Project which is contrary 
Jo the rules, 

rb) Docs not arise. 

(c) At present there arc 139 skilled workers 
and 35 semi-skilled workers, No permanent 
appointment has been made against un-
skilled vacancies. The casual labour em-
ployed for c,,"structo" against pernnnent 
unskilled vacancies is proposed 10 be ab-
s"rbed to the exlent possible. 6lj() skilled 
workers, 76 ,cmi-skilk-d workers and n 
unskilled workers arc proposed to be em-
ployed by lhe end of 1'170. The corres-
ponding figures of employment b) the 
end or 1973 arc likely to be 1303 skille<l 
worJ..ers, 13~ semi-skilletl \lorker< and 34 
11nskilll-~d Winkers. 

S\1,O\LI. SCALE 1y..,;l)lISTRlhS AROU"lD DELHI 

41)75. SHRI LORO PRABHU: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT,INTERNAL TRADE AND COM-
PANY AFF~IRS be pleased to state: 

(a) with reference to the repon in the 
E,ollJllli (' Time" of 17th Oetoher, 1969, 
how the Planning Commission approved 
the small scale industry around Delhi 
which is reported to be workin~ at less 
than 50 per cent of capacit~ e\~n in the 
privileged Okhla Estate; 

(b) whether the Fourth Plan has consi-
dered the existing shortage of rail materials 
in approvin~ of the further expansion of 
small scale industry; and 

(e) how is it that quota for Sleel of lhe 
Director General of Technical Develop-
ment was doubled when many small scale 
units were transferred from !lIm to the 
small sector; and 

(d) whether it is a fact that ,dlocatiC'ns 
of controlled commodities is made on 
population basis and not Oil established 
capacity of l1nit~ and whether it was made 
with tl'" concurren~c of toe PI;:nning Com-
mission? 

THE MINISTER OF II':DL'STRJAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) and (b), No specific approV"oll 
or licc:nsing is required for establishment 
or small scale industrial units. 

(c) The allocations of stecl ror IInits on 
the books or the Director General of Techni-
01 O,velopmont are made on the basis of 
titoir requirem,nti as assessed b\' Ihe DOT!), 

(d) No. Sir. 

4976. SHRI CHENGAL RA Y A NAIDU: 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased 10 state: 

(a) whether it is a fact that i 11 ,jew of the 
suprart in Parliament for a bolition or 
Upper Houses in the State'. Government 
propose to direct all States to pass Resolu-
tions ror the abolition of Urper Houaes; 

(b) if so, the reaction or the St,ltC Govtrn-
m:nh wit"re UPI"r Houses arc function-
ing; aOlI 

(c) whl-thcr any Iegislatiun IS likely (0 

be inlroduc~d in this regard '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
nEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEDlI: (a) No, 
Sir. 

(b) and (c), Do Dot ari,e. 




